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ORDER

’.C..."..‘.l‘.....l’.‘i. C"..O'.l.‘l“."‘.

OFFLCE NOTE DAIE......
130.6495 Learned counsel Mr B.K.Sharma for
S

the applicant. Learned Addl.C.G.S.C Mr

!ﬂl& appiication 18 G.Sarma seeks to appear for the respone

1
orm and within timé ; dorte
. F. of Rs. 50 % .
| . . e s
‘feposited vide ' | The applicant is a civilian employe
JBE-No.... g»? %374 ( -¢ under the Military Engineering

:“d‘“ ‘r7" QE> g Services., He has been transferred to

T z Guuahati on compassionate ground on
11.10.89, He has bgen'tfansferred out
from Guuwahati vide order dated 26.,10.98
: issued by HQ CE EC, CalCutté and conse-
% quent to this order the movement order
‘ dated 19.6.95 (Annexure-3) has been’ '
issuéd by the CWE(AF),Guuahati respon-
dent No.3. In this application the -

applicant has alleged malafide and
violation of rules and guidelines. It
_ has been stated that even his repre-
- T 1" sentation had not been forwarded or
. considered.’ ' |
The application is admltted'7

Issue notice on the respondents by
registered post. Learned Add1.C.G.5.C,
"Mr G.Sarma has received copy of this

application and seeks six weeks time

to file written statement.

COhtd ..
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.30.6.95 List on_11.8.1995 for uritten
' statement and'Fufther orders.
.’ Heard counsel of the parties on
the interim relief prayer. Issue-notice
il - on the respondents to shouw cause as to
uhy the 1nter1m relief prayer should not
... be allowed. Returnable on 14,7,1995,
- Pendlng disposal of the show cause the
,Dgerathn of the order dated 19.6.95

(Annexure-3) is stayed. Consequently the

K‘L& A vl ‘-.\ ’
el N M“L¥‘S&ﬂ“0N_&A' respaondents shall allou the applicant to
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contlnue in his present place oF pOStlng
until further ‘ofders.
- A ...... x; RRY RX xm pXxer Mmay e Xugrisied
'§$i" X0 xmn ERXIRSER nf TR PRekAes ., -

C‘i

‘List 0n 14.7.95 for show cause and
further orders. . ‘ _ ’

Copy of this order m§§'6é‘Furnished
‘to the counsel of the parties,

Member— g/ a8

T e P9

/‘.
1147495 Counsel of the parties are present.
Learned Addl.C.G.S.C Mr G.Sarma submits

| S . that copies of application have not been
. m?‘fq’ e 20D e Avvméd on him, It is seen that §

Uk o) & Sen e -
v 249@9.-?/ 4,7.95. The office is directed to supply

()T?r?‘rsr

requisites have Ref issued by office on

photo copies of the application to the
Addl.C.G.5.C during the course of the
day in order to enable him to take

necessary action.
List on 14.7.1995 as fixed earlier.

by

Member

Pg.
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of June 1995 according to his represen-

I . ) *

0.A. 118/95
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“The 0.A. has been listed for shou

_cause on interim prayer and further order

today. Learned qounsel Mr B.K.Sharma for

the applicant and learned Addl,C,G.5.C Mr
G.Sarma for the respondents are present.,

' Show cause has been submitted today
by the respondents with copy to the Counsel
of the applicant. Mr B.K.Sharma prays For
extension of. the 1nter1m order atleast for
one week more., This is vehemently opposed
by learned Addl.C.G.S.C. Heard counsels
on the interim relief prayer. .

The applibant prays in thss 0. A, for

‘an interim order_to suspend the order of ‘"

transfer dated 19.,6.93 (Aﬁnexure-d) uith
further direction to respondents to allou
hlm to continue in his presentc place of
posting until such time. he is posted to
his ch01ue place of postlnﬂ. On 30.6.95
the Operatlon of the order dated 9.6.95
(Annexure~5§ was stayed pending dlsposal'

_of the show cause as to interim relief

prayer and consequently tne respondents
yere directed to allow the applicant to
continue in his present place of posﬁing
until further orders. Perused the shou
cause submitted‘by respondents today.The
applicant was transferred to Jorhat from
Guwahati and against that order he has n

submitted representation dated 21.11.94

to the Chief Engineer, Eastern Command.

His representation had not been accepted.

by the CE, EC and he was directed to

move within 10.3.95, It has been stated
in para 5 of the show cause that the
applicant submitted an application
requesting for issuing of his movement
order by last 'ueek of May or first week
tation dated 22.3.95 {Annexure=-C) to
the shou cause. Having meard the
counsels on the guestion of granting
interim relief prayer and considering

=

the fact that the movement Order‘dateg
. ‘r‘ .
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14.7.35 dated 19.6.35 was issued on the.
basis of the request of the appli-
cant himself, it is considered
that there is no justifying reason

for extending the period of the
interim order dated 30.5.95. The
interim order dated 30.5.95 is
accordingly Qacated hereby.

Learned counsel for the appli=-
cant submits for early hearing of

the application. Learned Addl.C.G.

S.C. prays for 10 days'time for
submission of written statement.
List on 28.7.1995 for hearing
and in the meantime the respondents
will submit the W/S with copy to
" the counsel of the applicant.
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' 15.9,95 Mr B?K.Sharma,learned counsel
for the applicant and Mr G,Sarma,Addl,
C.G.34C for the respondents are present,

Sbloqb(ZMAqu—/ﬂc> éu;,— .
LY ol peae Ao 28 -3
anq» '

% o | Arguments of both the counsel

" heard and concluded. Judgment reserved.,
?Smu-&wmm ' ,
Enh v Jon - - né@:"
_ . | Membe: ‘
2/9 “/QMMJ "~ pg | -
‘ ' . ~<ARQ/‘ : | /,
1:%\?/ | | . (Qf)?

- 27\"“%?/“6Q>f~ 22,9,95 Mr G.Sarma,the learned Addl.C.G.S.
—_— — C is present for the respondents.,
PR o . . . .

NTZAR /Q}VAA«yvv~\\A-£Q~ ' Order pronounced. The application

AN laJL%«JX\( @3,-\€I‘ﬁquSbﬂgi ’is disposed of in terms of the direction

indicated in the order., No order as

. Xa§2//’/// to costs. éﬁl/’

pg A ] Member



CENTRAL ADMINISTRATIVE [RIB{NAL
GUWAHATI BENCH ::: GUWJAHATI-S,

NG. 118 of 1995,

8:.R. NG
KKK
DATE OF DECISION  22-9-1395.
- ettt e o aateh 12 - oot .-
‘\\\
Sri P.K. Baruah ; ( N
et | - o . PETITIONER(S)~
. (s) ~_
ra N
: : ~
Shri B.K.Sharma. n o - ADVOCATE FOR THE
e . - . PETITIONWER (S)
e -
R VERSUS
_Union of India & Ors. -  RESPONDENT (8) .

ADUBCATE FOR THE
RESPONDENT  (S)

Shri G.Sarma, Addl.C.G,.S.C.

- \ 1

THE HON'BLE SHRI G.L.SANGLYINE, MEMBER (ADMINISTRATIVE)
THE DO XEXX - | -

Whether Reportero of. local papers may be alloued to ydb }
see the Judgment ?
2. To be referred to the Reporter or not ? ;- ///

3. Whether their Lordshlps wish to see the fair copy of - D
the judgment 7 ‘

-
.Y
°

4, Whether the Judgment 1s to be circulated to the other
Benches ?

Judgment delivered by Hon'ble Member (A)

“
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CENTRAL ADMINISTRATIVE TRIEBUVAL
GUWAHATI BENCH ::3 GUJAHATI-S,

0.A. NO. 118 of 1995, -

DATE OF DECISION  22-9-1995,
~.

~ Sriuglfgﬁa:UQh - . . (PETITIDN;;?gj\\\\\\\\\\

Shri B.K.Sharma, n _ ADVOCATE FCR THE
3 o : - - PETITIONER (S)
X VERSUS
Union of_India & Ors. -  RESPONDENT (8) ,
/
1
. | | ADVOCATE FOR THE
Shri G.Sarma,\Addl.C.G.S.C. RESPUNDENT'A(S)

THE HON'BLE SHRI G.L.SANGLYINE, MEMBER (ADMINISTRATIVE)
THE OMXBOX '

Whether Reporterg‘oﬁ_local papers may be allouwed %o yd5
sce the Judgment ? _
To be referred to the Reparter or not ?

Whether their Lordships wish to see the fair copy aof D
the judgment ? '

Whether the Judgment is to be circulated to the other
Benches 7

Judgment delivered by Hon‘ble Member (A) .

“
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 118 of 1995,

Date of Order : This the 22nd Day of September, 1995;

Hon'ble Shri G.L.Sanglyinel Member (Administrative)

Shri Pradlp Kumar Baruah,
Supervisor B/S, Grade-I,
Office of the CUE (AF)
A.T.Road, Santipur,

. Guuahati 9 . o« o o Applicant.

By AdVOcate Shri B.K.Sharma,

- Versus -

1. Union of India
represented by the Secretary to the
Government of India, -
Ministry of Defence,
New Delhi,

2, HQ Chief Engineer, Eastern Command,
Fort William, '
Calcutta=~21.

3., Commandant UWotks Englneer (AF)
A.T.Road,
Santipur, Guuwahati-9.

4, The Chief Engineer (AF),

Shillong Zone, ;
Elephant Falls Camp,
Shillong-793009., L e e e Respondents.

By Advocate Shri G,Sarma,Addl.C.G.S.C.

\ ,

e e s wam  am

e ' ORDER

G.L.SANGLYINE,MEMBER({A)

The anplicant‘uas pefnanéntly transferred to CUE
Guuahati'on 11;10.1989 on compassicnate orounns by AE,
AGE (Indep) Rangiya. He was transferred agaln on 26,10.,1994
ta GE(AF), Jorhat. He was aggrleved with this order of
transfer and submitted a representation dated 21.11.1994
requesting the anthority doncerngd to defer his transfer
from Guwahati by a'period’of one year or to post him in any

other station within the Guuahati Complex. The result was

contde 2...
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that he was further ordered to move out Uithin 10.3.1995;-The
appllcant further prayed vide his letter dated 23.3.1995 to
" issue his movement order only in the last week of May, 1995
.or first week of June, 1995. His name was removed from the
roll of CWE(AF), Santipur; Guwahati from 1.7.1995, On 29.6.1995
ﬁe had submitted this application before this Tribunal against
his transfer to Jorhat -In the meantlme he has joined in
the interim
Jorhat consequent to the vacation of/order dated 30.6.1995,
His prayer No.3 egainst the order,dated 19.6.1995 relieving
him with eFfeot from 1.7.1995/13 no longer available for
oonsideration as Fhis orde} stands now implemented.
é. . The other grievances however remain, The applicant
contended that tﬁe respondents-soould be directed to withdraw
jthe order of fraosfer traosferring him to Jorhat as they |
" have not followed the Transfer Guidelines in doing”so and
further that they should be directed to post him in a place
of his choice. The appllcant is_ aggrleved because he was
Atransferred to Jorhat in place of Calcutta, the place of his
. choice. Mr B.K., Sharma, the learned counsel for the applicant
contended that the denlal to post hlm in Calcutta is without
‘any JUStlelng reason. He p01nted out that in 1992 he was

)

‘denled a postlng in Calcutta on the ground that vacancy was
foot available, In 1993 the reason given uwas, however, that the
appiicant could oot be transferred from Guuehati as it vas |
a place of his choice. Yet, in 1994 he was transferred %rom;

Guuwahati t0'30rha£. Mr G.Sa;ma, the learned Addl.C.G.S.C,

relied on the written etatement'of the respohdents and
submitted that the reSpondents hao acted solely within the
transfer goidelines dated 7.9.91 (Annexure R-1).

3. The aoplicant was poeted in Guwahati in 1989 on

-

oompassxonate grounds. The guidelines for such postings as

)
P

contde Jees
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prevailing in 1989 are'not available for perusal, The guidelines
dated 7th September,1991 relied on by the respondents, based

on the bélicy decisions dated 29.11.72 and 21.5.75, do not

at para 14 theraof stipulate the duration of stay in a
partlcular station of the employee posted in such station on
compassxonate grounds. The gu1dellnes dated 31.8.1394 houever
provide in para 23(K) that the duration of stay in a partigular
station should Ee 3 y%ars. The order of transfer of the
applicént was_issued on 26.10.1994.-Thereﬁote,_the transfer

of the applicant is covered by thesevexistihg'guiqelines. -

" Since the applicant had completed 3 years already in Guwahati

he cannot make any grievance against the respondents for

termination of his compassionate postihg. It is another matter

"houwever if he submittad‘représentation to the respondents for

retaining him in the station and they allouwed his request;
The request of the applicant for retention in Guwahati complex
was rejected., His requests for posting in a place of his

choice were rejected tuwice. The grieVance'oF the apelicant is,

in fact, that he had not been considéred for posting in a

place of his choice but he was posted in anotner place. In the
gu;dellnes dated 7. 9 .91 as well as in the gu1dellnes dated
31.8.1994 it is provxded that staff who have completed their
terms in a tenure sﬁation are to be accommodated in a place -
of their choice by moving out the.longgst_stay staff in that
particular‘station_of cﬁoice. 1f Guuahati is a tenuré station,
then the applicant has.a righ£~to bé‘cbnsidered far posting |
in any of the places of his choice after he had completed

his term in Guuéhati. It was perhaps in the background of

haviné completed his tenure posting in Guuwahati that the

- applicant submitted repreéentatinn ih'1992. It is seen that

SO

Contd. bouoo
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. between the second rejection dated 26.4.33 and the date of

transfer order dated 26.10.94 the applicant did not exercise
J

~ further choice of posting. It is also seen that the respondents

did not consider the case of the applicant in term of para 28
of guidelines dated 7.9.91 while réjecting his option for
Calcutta. In the CifCUmstances, the applicant may now submit,
if he,én choesés,.a fresh representation to the respondents
for his transfer to a place of his.choice ui%ﬁin the purvieu

of the guidelinesldated 31.8.1994, If such répresentation is

received, the respondents are directed to consider the request

‘of the applicant sympathetically keeping in view his personal

dif ficulties and the guidelines dated 31.8.1994 in the next
available opportunity arising after recéipt of such option from

the applicant.

4, The applicaﬁion is_disposéd of in terms of the above

directions. No order as to costs. .

. . e 2 . . -
(o Tmove 2 T
MEMBER (A



BEFORE THE CENTRAL ADMI NI STRATIVE TRI BUNA
' GURAHATI BENCH |

(an application under Section 19 of the Administrative
Tribunals Act, 1985)

\\

Title of the case :  0.A Mo, \1& of 1995
Shri Pradip Kumar Bamah ose Applicant
- - Versls - .

Cwntral mgiministiative Trijunsld
' M’m W‘W'*f ufs®nion of India & Ors, cee Respondents

oo | -
2 JUN 1395 | I N D E X |
Guwehati Bench oy N4, Particulars of the documents ~ Page Nos,

m -Vm gf'f-—j omEtsroENnSsroRoEmRImmEERERTE o, Bt St
1. Appl:lcation : vee 1t 9
20 Veri £l cation PUPPY ' 10
ED Annexure-1 oo S
4, Annexures2 oo : - e lg
5e Annexure=3 cee , \a
6é Mnnexure-4° " ees a0 Ko
Te . | Anexure=5 " | oo 5o b 2%
Be Annexure=6 . oee
al.
O¢ " Annexure-7 e ece od™
10, Anhexure.8 " eee ak
’ 11. . mnexu ra‘g . ’ 'Y X J Q\‘}“ .

P Covme — = 2834
\3,3 %ww%wmms  ~ -3 —5b

_ For use in Tribunal's Offic

(75?\? CC\S[/ Date of filing

: 7 ’ S“gx\ . Registratj.ion go. :
P W N Y
% \\O\ \ ¢ J’ q)/

, Q\WQ\?}/‘A‘}:MS&)L

96 8¢ 220000

REGI STRAR

00 S PP ESNS00 230020009000 0800000

geeesse o 00 ot




t
-
L
ac'b)
b

#A'wwﬁﬂé 4/4\/\4{/3 -
A

v FAR T
) ¢
BEFORE ‘I‘HE CEN TRAL ADMI NI STRATIVE TRIBUNAL ~ =
SUWAHATI BENCH 3 e

Ny

O¢ 2y No‘__‘.,\..g of 1995

BETWEEN

1, Shri Pradip Kumar Baruah,
Supervisor B/S, Gde-I,
Office of the CWE (AF),

AOTO R)ad
Santipux, G.lwahati-g

AND

v v1. The Union of India,

represented by the Secretary
to the Govermment of India,
Ministry of Defence,

New Delhi,

2. HQ Chief BEngineer Eastern Command,
Fort william,
Calcutta - 21,

3, Commandant Works Engineer (A.F,.),

A.T. Road,
Santipur, Guwahati.9,

4, The (hief Engineer (A.F.)
Shillong Zone, .
Elephant Falls, Camp
Shillong-79 3009,
DETAILS OF APPLICATION

‘1. PARTICULARS OF THE ORDER AGAINST WHICH
THE APPLI CATION IS MADE :

The application is di'rected against the Order

vide Posting/Transfer Order No, 1242/BS/168/ELB dated
19,6,95,

o 1% W
/ﬁqui P I
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2. JURLSDICTION.OF ME TRIBUNAL :

The gpplicant declares that the subject matte:
of the appliration is within the jurisdiction of this

- Hon'ble Tribunal,

3. M;P_Z_\.'_I_'I_Q_l\l : |

Thé tapplicanil: further déclare's that the
application i1s made within the 1limi tation period presctibed
ﬁnder Seétion 21 of the Admini strat:!.ire Tribunals Act, 1985, |

' 4, FACKOE THE CASE :

4e1 That the applicant is a citizen of India and

as such, he is eni;ifled to all the 'rights} protections and
privileges as guaranteed under the Consgtitution bf India,

and the laws framed thereunder,

44 2 " That the applicant is presently working as

Supervisor B/S Gde-I under Commandant Works Engineer (aF )

Guwahaﬁ. .

3¢ | That the épplicaht entered into the‘ services of
MilAitery’ Engi‘.neea‘:ing: Sexrvices (MES) as Store-Keeper

and eversince his 'eAn’try, he has been rendei:ing hi s. .services
to the satisfactién of all concemed, Du:;ing his tenure of
service, he has served all over Ihdia.it_z different places.

His last outside pOéting was at Hyderabad from where he

- was transferred o Rangl a in the year jage. Thereaf tex

he was transferred undef the present offer vide movement

order NO. 1014/398/E1(Est) dated 11.10.890., His such
Contd...P/S.
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'tmnsfer and posting was on compassionate ground ogly as it

was stated in order itself that he has been permanently

transferred,

A copy of the order of transfer dated 11.10,89
is amnexed herewith as ANNEXURE.1,

4, | Thi t i‘t'will be pertinent to mention here that
the eldest son of the .applicaflt_vho is now 21 years of

age became completely blind, die t prolonged suffering
from £ vom-hipple dlsease. He gradually became blind from
the age Qf 14 and now he is undei cbn sj:"ant medical aare.
Adding insult to tﬁe injury,' the appl.ican‘f lost his 'xfi
wife on 2,3,91 .in an unfortunate traffic accident., Hs

two dauchters are studyihg in Cl'a'sis‘XII and‘ VM respectively
énd'his minoxr son 'ig_ reading in a lo'ws.jr \class;_. With these
situ_vation‘s‘, the plivg‘ht' ‘o'f the applicant can well be visuae
1ised, Iis afOrésaid children are studying at Kendriya _
Vidyalaya. It was under the afo reséid_ circ_mnstan‘ces, the
applicant'represented for his permanent transfer to Guwahati
which was acceded 'co‘vide Annexure=-1 lettei dated 2&, 11, 10, 84,

5 That there is a‘ set of ins»tructions/'guidelines
Undex the said guidelines, age factor and compassionate

posting etc. are provided for, It also provides for making
.representation against order of trassfér enjoining a duty

upon the authorities to dispose of such representations,

A copy of the instruction ‘dated 25,11,94
is annexed herewith as ANNEXURE.2,

Qontd...P/4.
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6. That the applicant was surprised to receive
an order No; 1242/BS/168/EIB dat:e‘_d 19,6,95 transfez:ing

‘fvs',ﬂ"‘ e

him to Jozhat under G.E. (AF) purportedly under auﬁ:hoxit;
of letter dated 26,10,94 of the HQ, CE EC Calcutta,

s T

In terms of the sald letter\:ﬁhe will be released f:om the
présent place of posting w. e,f. 1.7.95, Thus there is

extreme urgency in this matter.

A copy of the order dated 19.6,95 is annexed
herewith as ANNEXURE-3,

7. That the spplicant on receipt of the aforesaid
rder persued his grievances against the sald transfer oxder

departmentally and acoordingly submitted a representation

gainst the order dated 21, 11.94 to the HQ, CE, urging

R =

for cancellation of the order.

A W e ak s e o

L e AT

eSS

A copy of the representation is annexed

herewith as A¥NEXURE-4.

86 - That apart from the aforesald Annexure-4
- representation, his blind son also made representation
to the authorities vide his representation dated 17,12,94

Thereafter also he submd tted representation,

Copy of two such representations are annexed

herewith as ANNEXURES.S & 6 respectively.

9, That the blind son of the agpplicant was
intimated vide letter No, 131322/2/94/5 2/39/Engrs./
EIC(I) dated 12. 1;95 that the applicant himself should
make a representation, waevei, there is no indication |
about the representation, his application has al ready been

made vide Annexure~4, . '
Contd, . +P/5.,
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‘A oopy of the letter dated 12,1.,95 is
‘annexed herewith and marked as ANMNEXURE-T7,

ib. , That the appliia nt states that’ suzpr}.singly
enoizgh inspite of asking the HQ C.E. for max providing the
“rep resentatioh'submittéd by the épplicant,' ‘the same has

not been forwarded by CWE, As will be evident from letter
dated 17,1495 iss.led from the office. of ’che HQ CE, Shillong
Furthermore, as per letter dated 24.1.95 while acknowleding
receipt of the representation of the applicant, same has
been refused to be mpxwxkied fo r.wardea for consideratxon by
the HQ CE Calcutta.

Copies of the letter dated 17.1.95 and 24.1.95

,are amexed herewit:h as AMNEXURES.8 and 9
respectively,

11,  That the appliant states that although he has
got no i:ight to be posted in a particular place, yet he has
ot a ricjht:‘ to be considered for such posting, In fact the
applicant had exercised his choice place of posting - his
‘dlo-ice for posting at:' 'Calbmtta to which he is als entitled
under the Presidential Memorandum dated 14,12,93, but the
same has been denied firstly as thezé was no replacement
and semndly as because Guwahati was his choice place of
posting,

Copy of the aforesaid Presidential Memorandum
wlll be prodiced at the time of hearing,

Gntd. . P/6.
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The respondents are duty bound to consider the representa
tibn as wéll as his Optioﬁs. It will be pertinent to mention
here that kwoosgys the spplicant and his family required to
remain in places where facilities for medical treatment
for his son is available. This is a reason why the applicant
had given his choice for Calcutta, That was also the reason
ﬁhy the applicant had represented for his permanent
posting at Guwshati which was conceded to as stated sbove,

However, contrary to such a situation, the agpplicant is HSE

now sought to be transferred to a small town - Jorhat without

any consideration of his case.

12, That the applicant states that at kask least he

is entitled to have his 'representation on sidered k& by the
authority in temms of thelr own instruction as indicated

above, There is no earthly reason as % why his representation

- should not be forwarded o the addressing autho.rity‘. It is

emphatically stated that by such an action his right of

congideration cannot be taken away,

13, That the applicant states that rew he having
owenenaatdsg 4

been transferred to Guwahati, he cannot be transferred to

any other place and that too permanently. The respondents

ought to have taken the matter in tts true perspective

instead of thrOwing out his representation from the purview

of consi derati on even.

13, ‘ That the applicant states that he is ready o o

- anywhere in India where proper medical facilities are availabl
for his eldest son for whom there is still a ray of hope of

recovery,

®ntd, ..P/8
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4,15 That the Zppliamt states that he is entitled to
the benefit of facilities on transfer as laid down in the
aforesald instruction towhich the applicant.will refer to
.at the time of hearing of the instant application,v

5, GROUNDS FOR RELIEF SOMEMAXEERX: WITH LEGAL PROVISIONS :

501 For that the appli@nt having been posted
in Guwashatl permanently, the respondents are duty bound
to follow the rules lald down vide their own clrculars.

g T T e s ”“M“%w;., . ~ e - e——p— - AR DAY AT

5.2 For that the impugned o transfer order is not
maintainable'wiﬂzout taking into consideration of the
répresentafions submi tted by the. applicant and the respondents
are duty bound to oconsider hlis such representations before

issuing the impugned order,

543 For that in view of the treatment and studles-
of the.'sonsand daughters of the épplicant, 1':he respondents
ought to have considered the case 0f the applicant which is
| in gross violation of the ptihciplés of natural justice
and administrative fair play.

5, 4 For thatmalafide is the foundation of the impugned
' e T T T

order and the respondents having violated their own

'guidelines, the regpondents are accordingly duty bound to

. deal with the applicant's represestations,

5¢5 For that in any viewwf the matter, the impu gned
order is not sustainable and liable to be set aside; The
applicant craves leave of this Hon'ble Tribunal to advance

further grounds at the time of hearing,

wntd. Y .P/g.
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6. DETAILS OF REMEDIES EXHAUSTED :

The applicant declares that he has gt no

_other alternative and efficacious remedy than to approach

this Hon'ble Tribunal,

7, MATTERS NOT PREVIQUSLY FILED OR PENDING
BEFORE ANY OTHER QOURT : .

The applicant further( declares that he has not
filed any application,' writ p'etition or sﬁit regarding
‘l the subject matter in fespect of which this gpplication-
' has been made before any Qourt or any other authority and/
or any other Bench of the Hon'ble Tribunal nor any such’
appli catién, writ petition or suit is pendihg before any

4,

of them,

8, RELIEFS SOUGHT FOR :

Under jthe,v faéts and circumstances stated above,
4the gpplicant préyé that fhe .ins_tan'c-appll.i cation be admitted
~and the espondsn}ts be directed to show cause as to why
the prayer made in this applic ation shouuld not be granted,
call for the records and ‘upen hearing the parties, on the
cause or causes that may be shown and on perusal of the

records be pleased t© grant the following reliefé H

8, 1 direct the respondents to follow thei: own guidelines
| as contained in annexure-2 and withdraw the impugned -

order of transfe: :

- 8,2 issue direction to the respondents to transfer the
applicant to any one place in AIndia for which the
applicant opted his choice ;

Contd,.. P/9,



8, 3' -issue dlrection to the respondents not to give
. effect to the impugned order of transfer of the
applicant 3 aaid 19-6-%C (AnnswrS 3)

8,4 Any other relief orx reliefs t0 which the applicant
is entitled under the facts and clrcumstances of the

case.

8,5 st of this apbli cation may be awarded to the

Penaing dl sposal of the appli cation, the

appli cant,

9, INTERIM ORDER PRAYED FOR :

applicant piays for 'an interim order to suspend his’

oxder of transfer dated 19, 6.9_5. '(pnnéxure-as) with further
~direction to the zip: respondents to allow him to continue

in lixiés present place of posting’ eamm until such time
he/posted to his cholice place of posting in conformity with =

clreculars of the Government of India as referred to abowe.

100 [ R ¥ N N J
The aspplitation is filed through Advocate, .

11, EARTICULARS OF THE I.P‘Oo
2 (1) I,P.0. No, 1 & ©°3 B&43N%.

|- b A8

*®

C A (i1) Date '
(1i1) Payable at  : Guwshatd.

12, LIST -OF ENCLOSURES :

As stated in the Index,
Veri fiCation. cee



facts.

VERIFICATION

I, Shri Pradip Kumar Barugh,'gg_ed about 53 years,
presently working as Supervisor B/S, Gde-I, in the office of
the CWE(AF), Guwahati-9, & hereby solemnly affiim and verl fy
that the statements made in paragraphs 1 ©0 4 and 6 to 12
are true to my knowledge and those made in paragraph 5 are

true to my legal advice and I have not suppressed any material

‘and I sign this verification on this the 29th
day of June 1995 at Guwahatl, .

-~

of
P)“ Qek)ixo \ornO™ P oo 80
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MOVEMENT orpzR

Tele . Mily &+ 79 Office of the aAcE (1) r giva'
Y PoSt:Rangiya(R/S) Dist,, rarup

(Assgnm)
1014/ 393 /El(ESt) l\ Oct g9
MES/242059 -
v .9rd pragyy Kumar Baryan,

Supvr g/ g Gde.r

1, You are hareby per;
CompaSSionate Grounds '

Authy; . HQ @& ge Calcutta letter No 131 306/2/38/1 3/ 21.‘8/
mcu)d%miB Ep
2, You wily be retieveg of Your dutjes Wef 13 Nov 39 () frog
this office and wi)y Teport to Your new Unit,
3. You shoylg Submit the following before leaving this offfice -
(a) Clearance Certlflcate (b) Identity Card.
(b) Departyre Report,
4. Pleasg pgq € that yoyr Pay ang allowances for Nov gg qd
ONwards wjij] be Clajmed b Your new yny after yoy report 4iiere
or dut o ' o
3, No Ta/pa ang Joining time jis admissible 4
out ‘at Yo

[ toune

( B p Mishry )
AR

Copy to t - AGEH (Indep) Rangiyg ?

1, ¢z EC Calcuttg

2, C= S ligury Zone, Bangdupy IQQQHQQQ“QQQEQZQ )

3. Cpa BaSiStha, Gauhatj_g Basic pay = w1650 gp

4, Cug Gauhatj Srecial Pay ~ Rs, 2C¢ 00

5. Aao $1illong Da .. 34y - Fs, 5Gi . 0Q

6. Ua AGE (1) Rangjyg SC a ~ Rs, CENee)

7. AGE 211 Rangiya HRa =~ s, 1o 00

S. AGE 3/R Ngiya SDa . 12,5% . 2¢2 .00

9. 1I/C 3/8 Ection T —— ,
10, E-1(cy, E...]_(pay) & Z-1(R) Total 2607 .00
Date of birg, , o Jan 1942 'ngQgggqq

DN 1 ! 0l Dec 1939 - GPP (a/C No 142735) Subs K 100. 00
Cacual 1eave Balance ; 3 days  CGaprg , . e ZS‘I‘TOO
R/H 3alance 2 days Othar Recovery . : N
AC

<&
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; Tole 23%8 Hesrquarters

Chief Linginser(A/F)
Elephant Falls Conp
P.O. Nenglyer
Shillene 722009

81006/2/ 335 ferc(y) N L& Ney' oq
e 5 o -
CWE(AE) Ks1sikungs e i DNs;
»tgﬁﬂWE(AF? Jerhat ; o g
—— 7 CFB(AF) Gauhsti L B s

PUSTING/IHANSfEH PoLI

PEREOTRIEL OF THE i1

CY- GRLYb -1 Gy g ‘L
~ L Bt

i - g

. I PN
[ "\:Il\\:‘ -
l§ A a: Y of Eein-C's Branch pesting pelicy sesrin e 79040/
BIC( 1) dafed Il Aug 94 regsived undoy HQ“CREC Qalout%a lettor Neo

/,
LSLSOG/I/WEDVEngra CIC(I) datad 02 Moav pa 4 feIwiried herewith,
A -JQlL.\hijnJ“ \iA g .51u21L¢k£4i- /,N\\
“—-———-~—————~—-——--~—-~"“~--"~——-~~-\n_ﬁ;’/£:201¢»\Lq.LMF\*\j/"

. E 2; 11 (iaom)
Bnals 1 As abeye far Chiaef Fngineer(A/F)
Cepy te - | | | e
m 'A | ' ///;\« "
S -

~~-—~-m--~~—m—-~&»—-n——-- - a- - - —-— gy, o

Cepy of E~in-cry Br letter No, 76040/m10(7) dated 31 sug 94,

EURJECT & AS AZOVE

le  Gevt of India, Min of Def, vide their lattar ng 8[3)/92/D(Appts)
dated 38 Jap %4, hsve latq devn eertain quidelines with regerd to
the Pelicy of Reating/transfér in Tespact of Uraup * 30 .oy "D
persennel in Mps, _

2 In Supersessien of the ¢xjnting pestima pelicy and keeping in
T Visw the revised uidelines fszued BY the Gavt vige letter queted

in para 1 above, the revig-g pesiing paliey iy enuneiated ip
tuggesding Paregriphs,

. 3¢ The BERxedxp Broa¢ prineiples under which tranafers of Ge 'C*
snd ' eivilian Surardinates g e to e Car;leq Ut <re stipuletes

in Min of Doty No 13(1)/70fD(Avpta) datag 2% Mev 72 ang 35(4)
1Y D(Appts dated 21 May 75"

\ 4, Pesting af (p 'C* & 'po individiilae 1ess Induntri,) Zrrsennel
¥ill bhe {asyes BY the GEs Cemmang ®n tho fellewing Croun<g ta

(a Adminiattefiva
() Adjustaent ef surplus «nd deficiensies

8) Postingy tg tenure stiatiens,
;? ) Premetian ; '
o 'Mutual/sempanalon;to,gxauqcs
@ﬁ (f) Leagal turnever ' : :
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POSTILG CN ADMINISTHATIVE GRCUNDS

5. Ne Individual will nermilly be pested te tenure statiens or

ether nermal stitiens en administrative ersunds, Wwhere it is gensidered
that such & stepy is abselutely essential, prier apprevil of (E/Addl

CE Comnand will bo ebtuined, If the individual te be posted out en
sdainistiative gqreunds happens te ke due for pesting te a tenuxe statien
he will be pested aut te such statien, even if this invelves pesting eut
of turn, The CX Cawmund will kaep E-in-C's Braneh infermed of such
©as88. in cis? ef individuals pretected aeainst transfer, prier
apprevil ef E-in~C's Braneb will be ebtained,

ON ADJUST¥ENT U#f SURFLUS/DEFIC1ENCLES

6. In all cuses whare staff are rendered surplus by reductien in
the sutharised strength and their re-adgustmont becenss necessary,
the lensest stuyee in the statien will be pested eut, 1n the case of
pestines invelvine intereCemmand transfers, the junier-mest prersen in
the orsée within the Command i{f be degiired surplus, :

7. In the situ«tiens ma{ arise when effices/werks units sre asked te
move enblec te oth'r lecatiens/fmn such c.sas the persennel te be meved
sheuld be seiectad busnd wn thair lencth of service in the statien ie
the lensrist stiye~ shauld meve 4y miking lecul adjustaents.

6, In determinine the lengast stayee in a staticn, all MES Units
lecated in that ctatien 1ncfudin satellite statiens will be teken
inte cansiderstion, The toniorigy in thet station will we decided by
the CE Cemmand., Greuping ef verieus units in § statien ineluding
xdjuxky adjacent lecalities, will be decided by the CE Cemmané snd
intinited to levier fermations fer infermatien ef all cancerned in
advence, Voluntesrs, if eny, will be miven preference in all sugh
" eases,

9. Where units/fsrmatiens u«re clesed dsnin due te reductien in
werklead, the udjustment ef surplus staftf be first dene in the
residual fermitions in mattar of filling ef deficiencies within
sversll muniing level, The remaining surplus staff bhe adjusted
sutside un the hisis of three cheices ef ihe indivicuals,

TURHCVAER ¢t TN LTATIONS

10, A list ef tenure statiens in o Cemmind will be drawn aut b

CE Comnund ifter ¢iving due censideratien ts c1] aspeats of livlﬁg
conditions, 1In case s statien is tenured or de-tenured, its effect
will nat se wnede applicable frow retrespective dates, The exeercise
of de-tenurine ef existine tenure staiien in view of its impreved
living cenditiens sheuld Gentinue as at present, Tenure statien snce
de-tenured may not e daclarad & tenure statien again except in
exceptivng? u(rcumstancos. :

11, Tenure statlens wiy alse preferasly be Jivided in each Cemmand
for sanxx manning between Zones en Stete/lunguage basis se that the
educaxien of children ¢f the empleyess deas net pese i preblem due te
Chet.ie in 1alnleeds, «8 fur o4 precticenloe,

12, The fellewing instiuctisns will se fallewed while neminating
suBordinetes te tenure duty staitionss-

(a) Velunte rs, preferesly thess vho huve caploated 2 years
in @ stat! n vill be siven preference,

'JP (8) Persennel whe hove net deone service in a tenure statien
\%?I -t since jeinine the ILES, previded the individuals have ssxzpl sted
i; y- 3 years stay in the statien,
N v

e e 003/"
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. s—-euies pested te the MES under adjustment eof surplus/
deficiencies scheme recken senierity fer the purpese of preme~
tisn/cenfirmstion frem the date they jein duty in the MKES,
Their senierity fer pesting te tenure statien will alse rechon
frem the date of jeining MES, '

(d) Fvery individual nemindted fer service in tenuze statien
dust complete his full tenure befere being pested biagk te ene
of his chaice statiens. Fer the purpese of determining the
peried ¢f stay in a tenure statien, an individual must »e _
physicslly siresent in that effice fer the full peried eof tenure
excludine the peried of absence of lesve or sthervise, 1f fer
reasans, due te illness er extreme cempussienite greunds, an
individuel is 1epatrivted prier te cempletion of his tanure,

he miy acain be neminated teo tenure statien after an expiry of
3 yesrs of service, His tenure sheuld start afresh and he.

s te cemplete the tenure of 3 years at ene strotch and net the
left aver peried enly, :

(e) while calculating the phzsieal stay at a Lenure statien,

the peries of leive availed te the extent ef leave =2arned durine
stay at the tenure ste:iens will be included in the tenure
peried fer deteraining the physicsl stay,

(f) Nomincllen ¢f pertons whe have slready Bene a tenure will be
dene strictly en the basis of their list date of return frem
tenure stetions,

(@) The numuil ure limit for tenure statien pesting is 30 years.
Suberdinstes nver 50 years may alse bhe pested for « sherter tenure
but nene will de retuined at & tenure statien beyend the age of

53 years, Subesrdinates abeve 50 years of age wiIl net ke poested
te hieh Jltitude/snsw=beund areas and te tenure stutiens where

the tenure is 2 years, 1lhe sge for such pestings will be censi~-
dered as sn date af issue of pesting by CE Cemnind, '

(h) These pusted from ane cemmand te anesther en cuapassicnate

ersunss will net e neminated until cempletien ¢f 3 ysars sexvige

in tha cheice stitlen, This pretestien is net availuble te persons
\byé//\wht hive meved en mutual pesting,

- The CE Cemmend will maintain the panels as stuted in Paxa 8
‘abeve and neainate/pest persennel te tenure stetiens as per panel
senlerity in the absence ef velunteers, A list er vslunteers will alse
be meintained separately f{er the purpise,

l4, Disibled nersens sheuld nst he pested te a tonure statien if the
disavility prehimits his free movemant/functiening. The case shall be
decided by CE Cammands en merits, Hewaver, if disudled individual 1s
willine te cs te & tenure statien, he shauld be allewed such pesting.

15, The neriwsl tenure is 3 years except in the rfellewing statiens
where it will be 2 yeurs of physical stay :-

(a) All stuatiens in Ladakh(Leh,Kareil,Partapur,Chasheol,
Budhekhivees ,Khalal end Ur «4mnéd listhetes, ,

(0) Sucer Seater
(¢) naliye
(d) " vt Bleir «nd athaxr lslihd of Andemen & Nicebyr.

/
;F( r 1y wther station included by Ministzy frem tinpe te time,

ﬁ%@ | SN VA
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16. ~ An Individual cervins in 7 tenure statfasn may submit his
cheoice after completien ef twe years of any three ststions lecated
in three distinct plice/aesmplexes separated by at least 20 Kms.,

~ Twe out ef three cheice statiens sheuld e in differenet CHs Zene,

17. Un completien of tenure, the individual will be sd justed at
ene of the three chelce stutiens given by him in the Repatriatien
rerm, In the case of non-availabllity of @ vacaney in any of the
three cholce statiens, the affected persen due fer turnever may be
4llavad to remaln in the tenuire stetien till » vacansy arises In
their ch.lce stutlen. Such ompleoyees maiy #e given the bensfit of
deforaent for his re-pesting te tenure stitien in his next turn fer
such pesting. The exaat perled ef which the kenefit is te ire given
will be dacided »y CE Csmmand, bised en the felléwing nermsi-

(a) Upte 6 menths stay in excesy of the tenure, Ne wenefit
to be olven -

(%) Fxcess stsy «f mere than 6 menths but upte 12 menths,
Deferment ¢504 of time(menths) spent,

(¢) Excess stiy af aver 12 menths snd abeve, Deferment
¥B07 of time(menths) saent, .

le, In cise a tenure cempleted staff dees net want to centinue
at the tenure stitien, he miy be repatriated te ene of his three
chelce statiens, The longss{ stayee frem ene of the cheice statiens
whe his cempleted three yesrs or 2 velunteer miy be meved sut uf te 2
nearer statien/cheice statien as far as pestibdle, where & vacangy
exists to make reom fer the tenure cempleted employses, The longast
stayee in that particular citegory will be deternined by clubbing
the three cheice statiens ef the repatristee, The lengest stayae
meved from a peace stetien fer making reem fer adjustment of «
tenure completed individual will be breught back ts the same statien
after cempletion of 3 ycars in the new statiasn,

PCSTING FRCA PLACE TO PEACE ST-TIU

19,  An individual vhe is te meve frem onec peace statisn te _
anether peace stutien te make reem for « tenuze cemploted ropmtriatee,
should he posted ta ene «f his three chslce stutiens, as far as possli~
bde, This facility will n-t 5e zviilcnle te other types of pestings
like pesting en sdministrative greunds, premetien and se en (mentiencd
in pari 4 above). Pesting cemez for peuce te peice statioen sheuld ka
delinited prefervbly statewise, te the extent pessible.

POSTING ON L /CAL TURNUVEI

20, ¥ith 2 view to ensure thet the empleyee dseaf net derive under
tenafit of 'indulge in undesirable autivitles by remaining in the
sane seat/unit fer censiderarle peried, reeular turnever of the
empleyees within the s.me station after every 3 years be gearried eut.
This will previde trainina and experience equally ts all enplayees,

21, Adnust rants within the ssme ststian and lecal turnever ean ha
exdered 3y the CE Cemwand/CE Zena/CiE(highest autherity in the otn).,
However, CF Cemmand only cun srder pestinms eutside the stutisn(s).
The fellaswing euidelinas woy be f-lfawcd fer plennine of pusting/
trsnsfer- -

*» s . ob/"'
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(3) Tde iis sheuld be mevad en turnever frem ene Divisen te
ansther Uivisien within the same statien. In cose, that is
net possikls due te there weing only ene Divisien in that
stétion, they sheuld be transferred frem ene B/R sub divisien
to inether B/R Sub divisian er ane sactisn te another sactiaen
in the c.se of E/M or B/S stiff.

(») “d» Is (fnnino~rs, Surveysr «nd B/S Cadres) shsuld be meve

ori furravar (ran axecutive/esnsitive pasts te stsif wnd vice verss,
Tuey Sbiould ve 1sved frem ene Uivisien te CE/CKE Office er anether
bivisien, .In case there is anly one Divisien/Sub Divisien in e

st ti.n, “hey shall ke transferred to ansther statien,

(c! Clarks, gtora-tmaners ,rd ether Cotegeries of staff vwerking
In ¢ sensitive section(s) will be transferrcd te anethar nene

sensitive sectinn () within the Divisen er snether Divisien er
G/ 2 ¢ {Fice, s fir ap pessisle within the statien, :

PUSTIINC UH_PPV;VTIJH

22,  Steff un orenetien he udjustus in the s. e statien (net necesssrily
in the sare 0nit) provided vaeerclioc aT® iviilenle, Hewever, if ne ,
vacencles ar: oveiliole in the scme stutien, the prenotsss be 4d justoed

in ene 2f the ilhree chifce sti*ivn &5 fir ot prBajible,

(OMPAS .UM .TI PCLT INGELUTUAL TRANG 1

23, “olles Tne Guidelines fur 2ompessienste pesting: will »a fellewedi-

(4) sndividu.l sheuld themsslves #i:1y [21 cempassienate pestings
threurh proper channel, Apslicitien frsm ~ er thsse
grentyv i direnly ghenld e T jectec thuk end Lttemmts te bring
stulsiae prescure disceuraged,

(8) Apnlic:i'icns »n domestic arvunds shyudl ve verifled, if
requiced, Ir consultation =ith elvid autheritizs, if the CUg/

e iy

<2 dnne 16wt axlisficd of *he senuincnass of the grsunds,

(¢; Apwlic.*iens on medicel areunes shauld ha 2ccempanied b
sppreprisla wmadical certificetes from mutherised Medical Atl'ﬂdﬂnt
(khere A'A 13 net avallamle, from Kegistered Mudicel Practitiener)
Indicating the pnatire of Dlnegs opd justificetion fer transfer

of the intiviey.],

18) Cls Conmand sheuld erder a Nosrd te issemble every 6 menths
in Tin «nd Jul to screen these requests, ,

(@) Cutcasslenate rettines shel} on]{ Le eftected against
clear vicencies tailing which «aainst velunteers,

(f) 7% ov iv arent of undue senefit, 1t will ke ensured (befere
ceppaseferste/mutual trinsfers «re sccepted ond srders issusd)
thet aifectled persuns are net due far pestine te tenure statiens,

(71 wtual paesting end toese on ccmpéssioncte graunds will be
»t the =2xgonze ¢l the Indlvigu«],

(h) amerasvil fer inter cesomand pesting en comrassibnato greunds/
wotusl boe' = wily we lssued oy Heln-C's Urunch

(J) #utv trn-arer 1g net ta be trsated is ¢ cenpissionate
p35tine - d no pretectien can be cloimed vy the individual,

Y ) SN VS
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23, tk) The peried ef pesting sn cempassienate greunds be rentrigted
te 3 yeirs se as te accommcdate anether cempassianste pesting case,

(1) Trivélling allewances can »e paid te the individusl pested en
last leg caimpasSlenate greunds ot the time ef retireaent only te
his/her heae towi/selecled place of residence, subjeet te appreval
of the transferring authsrity, whe sheuld regcerd reasens fer such
pestings,

f@) Tho cempassivnate sostiuas will Ye wrdcred {e « nen=
sensitive «sppeintirent o3 far as pessible,

TIMING 0¥ T2ANSELRE

24, Case will Ye tiken te snsure thet trensiers Jurine the middle

-of the acadenic yeir are aveided o5 fur as pessible, Exceptiens sheuld
enly be te meet un emergent sequijenert in the exieencizs of service,

I=t will be desirecuie f2 §ive twe menths time in the pesting etder .
for cempletisn ¢f Lhe mave te enable an individual te sert sut his 7
persenal administratien, Howewer, meves on administrative greunds

may ze ardercd .iving lesser time,

AGE FACTOR

25, Persans heving attsined the age of 95 years prier te the dote of meve
menticned in the nestine arder sheuld net Ze treonsferred axcept at their
.request to stitions ef their chuice, Héwever, i{ thay huve te meve en
premstisn and if there ne clear vacaney in the statien whore they are
serving, they smey still se meved irrespective ef the censideretion of ago,

FEMALE CMPLOYELES

26, The femile employees will slse e cevered sy the sbeve pellay
subject te t he under mentiensd cencessiensi-

(a) Wemen empleyeas are exempted frem pesting te the tenure
statiens,
(2) They ure net ts pestod te leny distance stations even in

the cose af their peucd te pedce statien trunsters unless femsle
empleyees gives hexr cheice of a statien at a distant place,

(e) They will me transferred frem ene peace statien te the ether
en tenure wasis en the anelegy of tenure system adopted fur the
A«le empleyees for their pestings frem tenure statien te the sther.
This tenure will be fer @ minimum peried of 3 years and these
empleyees weuld hive the privilige ef exurcising three cheices for
;hoir pﬂ:;inq en roturn freo t he tenure stuliens insluding the

vise Statien,

(d) niduw empleyees en cempassisnats qreunds weuld oe exceptad
- fruw the provisisn 4t (e) abeve.

VAC/s NCILES

27, All pesting wrdeis lssume ay the Cis Cemmand shsuld ae egainat glear
vacancies, Ta ascertain cleer veeweney the zutharisstien of £ « pexticular
© . cate vy sx ceiling on helding vihichever is less sheuld be taken inte

* aeceunt, Vacuncies will be eused sn s«.netienad iutherisatien/cniling
menning leveis te ve based on funetisnal autherisetien,

i
» \&é?:nﬁssm“nuus
o8, R ~resenistiens, 1f sny, ageinst the pesting erder, will be mada
by the ffeet -4 individual within 21 days ef the receipt of pestiny exder
in tr . mncerned eftice vho will ensure thet the sume is notifisd te the

ggydigy ial immecdiately, When the rapresentatien receivsd threugh preper

gj | - e o o 07/“

Te
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channel is gunsidered and rejected by the CE Command, the? cencernad
indivivual will meve witheut any further delay, Centinsencles ma¥
arise when the individual net beine satisfied . :th tho decicien e

the CE, may repiesent his case te the E=in-'s Brench. The meve of the
fddividusl i1l net be heled up on this zcceunt, In guse the decisien
of the E-in-C's Branch is in his fsveur, the individuil will be breught

Back ot thie Govt expense in the first ovailable vacurcy .

29,  This vl Jetter Na 790s20/EiC(1) dated 25 Feb $1 stands superseaded witl
with the is:ua «f thie lettor, ‘
:30. Plesise acknew]edae,

vife X x x

{AY tithe)

:'yaj Y 3¢

Adel 3G Ungrs{Pers)
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A c HrvrviEr URE— 3
GIYINEXUANE T

52082 Comman.er Nirman Engineer (vs)
S Commander Works Engineers (AF)
AT Ro. 7, Santipur
Guwahat” - 781000

1242/BS/ \ip®> /EIB 9 Jun 95

1,

r

2.

LifteTeshoof Yeate . 0 ——— — 3

1l

POSTING/TL}ANS’:ER : SUBORDINAT§§ s

You are hereby per 3y transferred to GE (AF) Joatet in she

Avthority : HQ CE EC Caleutta Postin Order No 822/2/94/
R4 5A/24/Engrg/EIG (1) dateg 26 Qqt 94+;l

You witl be felieved of your duties from this off%ee qg .
fter

1 Jul ¢ (AM) and will report to your new formation/offige

availing 1sal joining/jeurney period, .

3.
4,

3.

Jul" ¢3 cnwards will be

Advanee »f TA/DA and re, may be hed on appl@pationx.

You will submit the following befope leaving this offdce :-
(2). flesrance Certificate (b} Leparture Report

(<) Identity Card will be depocited in your mew formation.

Please note that your pay and allowances for the month of
Lo By Yout now fomattonsontts °F

\ .
(Swaran Singh)
Lt '
o . Adm Offr
Jopy . tg tm ., for CHE (AF) Guwahati
Lo HQ CE/EC Calc tta-21 Sl g . '
jovHa CR (AR Shillongo  FOR GE [AF) BUIHAT ONLY
3. GIE (APF) Borha-t TeFcified that the indiv is not
e CDA Guwahati o+ oo heolved dn eny disciplimary ease/
5. AAD 5hillong - L Tedk of In-':uu*r’y/SP-E/-guspenQiQn Case.
. AM GE (AF) Borjar | |
7. 3L (QF),Jorh?}~-~ . g Xhe Jetaiiks of Pay.and Allowanc =
O R T B/Pay » ":. 1050/M% % 30/~ (PP}

JAw  ".2488/« HARA =~ ,450/-

J2te of Lirth=0l-01-1912 . DAy pigad/m 7 SCA - 1 60/- TR 200

DN,

\ \5,'\\/ Se K\C; oo o u‘ [

- Ol-12-1gy3  2eductian
T - GPR (A/Q No)' w 142985 15,1005, «
S CGESIS: - el B0/ 0
Balance of Leave
E{J!OZ daysy R dows, EL-216-days
- HPL-429 days _

22 afas 2 rars ey F
| | )
Y

Ly Y]
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- ation and favoursble orders Please.

. . oo ‘ L ’
2« 7 Sfy, I stands posted to GE (AF) Jerhat

, , | ' o \
. . o —’9\0 ~— . o, . ; e 9
= From 3 MES/242059 ///V/\/L'}it//iL | é‘

Shri Pradip Kumar Barush T

o Supvr-B/S Gde I -

. CWE (AF) Gauhsti
AT Road, Santipur
GAUHATI 09

)

To ¢ Headquarters
‘ Chief Engineer’
Eastern Command
Fort William
CALCUTTA-2]

(Through proper channel )

REQUEST FQR DEFER:M:NT OF POSTING ON EXTREME
R’gpA‘.quE CLRDS .

Respected Sir,. : _ _
o though 1t MaYy appear but the Pressure of

- Trifling
circumstanceg have compelled me to approach your benign-gelf
and to submit th, following grievances for your kind consider-

§ per your :
Posting Order No 131322/2/94/5A/24/Engrs/EIC (13 dat ed R2 Gct 94,

3. ir, I intend to bring certain tfagic incidents ang loss

S
of life in my family which I had faced in my tenure in thig
station and as followg 3 o '

(a) My elder son 2) years old become BLIND due to
Prolonged suffering {yom Von-hipple disease. Inspite

huge amount that
there 15 no fruitful result hag been gchiev f

Tespectively and the small” schoo 9oing children could
Not “recover the memories of the accident gng 0ss of
their loveq mother,

Y three motherlees children,

ke Tal copa’s t?em at this ctage
ake spect : _
grading of his mozal eclal care to my BLIND gop in up-

uch more t¢o } :
ru. Since Gauhatt {s the opi earn under some Sbecified

Contd..,., P/2



; .o : ~2. . .

-8 In view of my genuine problems snd sake of my BLIND
- gon'e future stated above, 1 compelled to seek your favouyr
in this issue as there is no other alternative left over: =
v+ . 1 am requesting your kind honour thst my case for def exment '
' . for ghother one year otherwise to post me within GAUHATI CCPLEX
- wherever vacancy 1s existing, 80 as to enable me to have proper
care to by child and BLIMD gon at this critical stage. This one
I‘ear period of grace would help me.throu?h out the rest of my
ife through the succescful complation of duty to my BLIND -
motherlese son, I shall, forever remsin grsteful to you for
this act of extreme compassion, IR - .

6, 1 look forward for your f avoura_bl.h orders with the. S
strong conviction thst the problems of this ordinary employee
ig‘ slways uppermost in your minds = . S

Thpnkihg you 4in anticipation,

" Yours faighfully,

& -

L Ststion 1 Gauhati-09
~ (PRADIR KUMAR BARUAH )/

. Dated t 2Ll oy 94

Copy toi-

. Headquarters
Chief Enginger (AF)
ﬁengam g;ll.

n
SMIEL er 09“'
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\ (
FROM : SHRI GAUTAM BARUAH (BLIND) /éj;/“45>ﬁtﬂ?f?‘- S
VILL : NEW KAHIKUCHI T
POST : AZARA
GUWAHATI - 781@17

T® © Maj Gen A.K.Puri, AVSM
Chief Engineer
Headquarters Eastern Command
“Fort William
calentta - 7060821

. ( Through The Honourable Chief Minister of Assgsm)

SUBJECT : AN APPFAL FROM A BLIND

. . ]
Respected Sir,

Most humbly snd respectfully I begd to lay before you the
following few lines for favour of your kind consideration plesse

That sir, I lost wmy eyesight recently due to prolonged
illness from Von-Hipple evye disease and becone completely blind. In
this econnection my father spent huge amount buf no fruitful result
could be achieved. He took me to A.I.T.M.5 Hew Delhi, Calcutta etc for
my better treatment. Thus he exhausted all his resources in connection
with my trestment.

That Sir, on the 2nd march 1991, I lost my mother in an
unfortunate traffic accident which had greatly effected our family
peace and happiness. :

That Sir, there is no other elderly female menber in my family
to look after my sister and minor brother who are presently studying
at Kendriya Vidyalaya, Borjhar in 5Standard XII and class VII
respectively.

‘That Sir, due to premature blindness and sudden death of my
mother I have to discontinue my school education for want of proper
care and facilities. But my father has taken special care in my case
and arranged tutorial clasgical misic lessons through Bhatkhsnde
Sangeet Vidyapith, LUCKNOW, in order to encourage ne to make better
progress in future ~ 1ife in the field of music, as I have special
aptitude and interest in music. Meanwhile I have done Visharsd Part II
(B Music) in Hindustani Instrumental Classical Music (In Hawaine
Guitar) from Bhatkhande Sangeet Vidyalaya, LUCKNOW through Braille
cystem. . ,



That Sir, recently my father Shri P.K.Baruah, who ig working
as a supervisor, B/S I in the office of CWE (AF) Guwahsti, A.T Road,
Santipur, Guwahati -9, has been ordered for transfer to Jorhat. As a
result it has become difficult on my part to my out of Guwshati since
Guwahati is the only place where required facilities for a blind man
like me are available. I am under going specisl coaching in the tune
under two different GURUS Shri Debasish Bhattacharjee, renown
classical Guitarist of Calcutta and Shri Aqueel Khan, Sitarist of AIR
Guwahati,

My father has taken all possible care in connection with my
education at Guwahati considering the development and well being of
our family member who one-day will be able to take care of themselves.

That Sir, In view of the fact stated above and view of ny
father 1ife our stay at Guwahati absolutely necessary. In case My
father is allowed fto stay at Guwashati for a couple of years it will be
convenient for me to complete my musical lessons under the care of my
GURUS.

That Sir, My father has submitted a petition to the authority
concerned fo consider the prayer of his stay at Guwahati through
proper channel, a copy of which is enclosed herewith for your
information and necessary action.

d - . -
In support of the case I am enclosing copies of few documents
for favour of your perusal. ,

I am eagerly looking fbrward for getting your good response
and sympathetic action sir. :

Thanking you, |

Yours faithfully,

J){“,’l‘/.-l{‘aﬁ‘_A S C{\/D)a/vbum\

(GAUTAM BARUAH)



Arocrevuges. £
GIIEN URE -

BHRI GAUTAM BARUAH (BLIND)

FROM @
VILL & NEW KAHIKUCHI
FOST @ BZARA
GUWAMHATIT —~ 781017,

S T0 P MAJL GEN. ALKLPURT,AVSM ' \
CHIEF ENGINEER
HEAD QUARTERS ,EASTERN £0OMMAND
FORT WILLIAM
L CALCUTTA - 7p0021 .
SUE @ Frayer far review of application.

Respected Sir,

With reference to my earlier application dtd. 17&w Dec,94
on 5ta§ aof my father's transfer order and your Head quarters
letter No. ”31332-2/94/59/39/Engr5/EIC(I); dtd. 12.01.95, 1 most
respectfully like to make a fervent appeal once again to review
my father's application and help me as a blind student.

Bir, 1T was hopeful of getting a positive response to my

Cappeal . hut unfortunately the appeal was turned down. My father's

application was also turned down as I learnt from him without
solid reason not considering the fate of his family members. As
per  your norms I have my right to express my problems and seek
your  help for the redressal of the problem. It is really painful

Cto learn  that my father’'s appeal. did not reach you in time

thréwgh the intermediate official recommendation  which i«
necessary for onward transmission of any application as he said
HO .

I take this opportunity to request you kindly to intervene
in  the matter and review my father's application specially to
help me as a handicap learner.

AN
I would also like to request  to  kindly to consider an

alternative measure of helping me by posting my father at

Calcutta instead of at Jorhat where i could get better scope in

Iearning in my music line,
® .

I shall he remaining evér grateful to you if my prayer for
review of my father's application receives your sympathic
consideration and necessary action is taken ultimately to help an
unfortunate blind like me,

In kind anticipation and with best regard.

Yours faithfully
(::;7/¢C}l;,CZ//5LLAL{1/@
( GAUTAM BARUAH )

Enclo @ Copy of earlier application.

W
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Tele : 243-2321/2333 REGISTERED BY P0ST
' Mukhyalaya Purv XKaman
Hy Zastern Command
Abhiyanta Shakha
Enginaors Branch
Fort William, Cal-=700 021

131322/2/94/5A/:}jr/Ehgrs/EIC(I) ,r)/'Jan 95

Shri Gautam Barush (Blind)

Vill- New Kahikuchi ,\///////’
Post~ Azzra

Distt- Guwahati (Assam)
Pin-781017

POSTING[TRANSFER ON_TUN OVER : SUPVR B/S-1

?

1. Reference your application dated 17 De- %4 addressed to
Maj Gen A K Puri, AVSM, Chief Engineer this Headquarters,

2.  Your application has bcen seen by Chief Enginesr this
Headquarters and examined in dapth. You are advised to request
your father to apply for deferment with duration for examination
at the earliest., As per extant rule applications from the
relatives of the serving individuals are not entertained,

vl’ .
( GN
Senz6§BAdm O

S0=11 (Pep:
for Chiéf Engineer

2N

?*3

j#ﬂ
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Ttlephone - Heodquarters
AE 3 2358 Chief Enginser (aF)

shilleny Zone
“lephant Falls Caup,
Shilluns =743 Uy

L1CG06/4/35/ ‘)/(/)} \_/elcu) \f/ Jan 5 :

CHE(nF) Gsuhueli

7

}-urj'l‘li}’_u_'./’l’fmi ~i Lt GO TURN OVER 3 B/ 1 !

.y,

- 1, Reference IIg CEEC Caleulta signel Ne, 7037 dated |
194 12 Jun 95,

2, Please [irward Lhe wrisine] spplicetion slenywith
yJur recemaendation for cur [Urther «Cclien, |

]
’,f~\\%lquh o
(SMJDt~hp&nde)
Arch
5O I1 (YAam)
Fer Chief Engineer (afF)
!
.W”w“jmwyaif'
'18 17
4
;&
7;%§
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Telephene __ Qj¥'_ | Heasquartersg ' }r:w;
AF 3 2358 Chief Eneineer (AFr) .
> Shillene Zene o
Eieshant Falls Cemp, - !
.Us Neneleyer S
. Shillcng7793 9. !
A\ K JIA
§1U26/9/u5/ 9_ \\/EIC( 1) (?,,,C,’.}:frl 95
Chief Ligineer o -
HQ E«§tdrn Ceumand ~ Y
Fert wiljliem, Calcutta=-21

POSTING/TRANSFER 3 W/S CDE §

- 1, Reference yeur HQ sienul Ne, 7637 dated ,
122 12 Ju«n 95, L B
- 4 ~
2, 1t is susmitted that ne épslication has bqyn\
received frem Shri Geutam Larﬁzrlitdd plind) £/0 ,

- MES/242059 shri pK =arua, Supvr /5 Gde I of Ch' (AF)
Gathuti, Hewever, an épslication dated 21 Nev 94
,#f(&; Shri PK warua, 8/S I ef CHE(AF) Gauhati has been .
,/,:eceived requestine te retuin him in Gauhsati Cemplex
x& for wr treitment ef his sen Naiely, Shri Gaubam sarua (sline).
- sut the cuse hus net seen recemnended sy CuE(AF) Gathety,
'Henco. the said apulicatien is net ferwarded te yeur
HQ please, .

7 —’\/ g
W Deshgpande)

i gy

IcC

50 J1 (Aem) s/’f _—
F

Copy te :- - Fer Chiéf Engineer (A

Ry

'/CWE(AF)‘Gauh-ti = For infeimation with reference te their
letter Ne, 1242/85/123/E1d sated
: 19 Jan 95, : :

Aptiication duted 21 Nev 94 in respect
of WES/242859 shri PK salua, ¥/5 1
olengwith its enclesures recejived
uneer yeur imkx aeeve letter is returned
herevith unactiened since the cese |

kEncls: as is net recemnended sy CiE,

aseve, '
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IN THE MATTER OF 3

0.A.NO. 118 of 1995
AXNXBX !
Shri P.R, Baruah
« o« o RApplicant
—ﬂs- |
Union of India.& Ors.
. .._Responﬁéﬂ§§

AND

A ' .
IN _THE MATTER OF @

Ay

 Show cause in connection with an interim

btd
ord

Guu

er dated 30.6,95 staying the transfer

or of the applicant Shri P.K.Baruahfrom

~

ahati to Jorhate.

I, Shri S.C.Katyal, Commander ERBXXRRX Works

Engineer, respondent No. 3 in the above noted O.A.No..

118/95 do her
1. That I

eby solembly afflrm and declare as follous

have been served with a copy of an

interim order dated 30.56.95 passed by this Hon'ble Trlbunal

and going throug

make & shouw caus

1. That Sr
Gr.l] vas posted
11.10.89. As her

years individual

.
*

h it and also the appllcatlon I do hereby"

e as follous §

5§ X . .
i Pradip Kumar Barualy, Supervisor’ B/S
from AGE (I) Rangiya to this office on
precedure after completion of 3 to 4

s are asked to submit their choice

éont.doo . 2/—



]

stations for t:ansfer to another choice stations as an
individual has got all India Transfer liabilities. Shri
P.K.Baruahhad mentioned his choice stations Calcutta,
Bafrackpure and Ishapur, HQ Chief Engineer, Eastern Command
.Cadcutta had intimated .that no replacement is available

'~
at his choice stations and not considered being Guuwahati

is his choice station respectively{appx 'A' & 'B' attached) .’

2. Posting arder was Lgﬁued_by HQ Chief Engineer
Eastern Command &iﬁ Calcutta vide their letter No.131322/2/
94/5A/24/Engrs/EIC(1) dated 26th October 1994 to complete

- . move by 31st December,1994 to his new duty station i.e.
GE A/F Jorhat stating any lapse will be vieuwed seriously
by the Chief Engineer Eastern Command Calcutta. Accordingly
the individual'has'been informed vide this office letter

’No.1242/BS/92/EIB dated 11th November,1994 regarding his

posting to Jorhat.

3. Shri P.K. Barualy' B/S Grd.I submitted an application
dated 21 November'94 €or deferment of his transfer for‘
another one year, His appllcatldq was considered but
rejected by the CWE(AF) Guuahati as individual had already
served in this office for last 5 years and in vieuw of the
posting order already received and str;ck directions

from higher authorities regarding implementation of

the move.

4, %me Sti Baruah further submitted an application
addressed to CUE(AF) Guwahati for retention. The application
dated 21st November'Qa addressed to Chief Engineer, Eastern
Commanid Calcutta forwarded to HQ, Chief Englneer, Shillong

7one vide this office letter No.1242/as/123/;18 dat ed

contd.;. 3/~

-

wet



1o \a- L;ﬁJ

_Aated 19 June,1995 showing skm struck off strength

- v | \‘ o | “\f)/@
-3 -

19th January'9%, In the meantime a telex has received

from HQ Chief Engineer Eastern Command that case of

Shri Baruah has.ﬁoﬂ been approved by the Chief Engineer
y—-‘.—-—-—-———r"—"—'/—'

Eastern Command and instruét this office to implement

move of Shri Baruahby 10th March® 95.

5 Dn 23rd Narch(1995, an application r9091Ved from
——

Shri P.K.Barua% B/s €r.I requesting for issue movement

order by last week of May or first June!95 after over of

School academiq‘year of his children. (Photo copy

enc losed y.as Appx 'C'

6o - HQ Chief Engineer A/F Shillong hés‘intimated
vide their letter No.81006/9/85/339/E1C*¢) dated 12th
May 1995 that reliBVer of Shri Baruahholding the charge
of Stores in addition of his oun duties at GE A/F Jorhat.

Shri Baruahnot holding the charge of stores and hence

_despatch the individual immediately. .

Te Accordingly, based on the directions received
from higher apthorities movement order has been
i{ssued vide this-office letter No.1242/85/168/E1B

[

weel.f. st jdly 1995,

'8, That the interim order dated 30.6.95 is not

tanable and as such it is liable to be rejected.

9. That the applicant has mislead this Hon'ble
Tribunal and:thusiobtain'ﬁhis stay order which is not

tenable in lau and as uéll,as of facts.

dontd. 4/~
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10. - Thast the stay order granted by this Tribunal

has obstructed the respondenis in discharging'the day

‘to day official'duty and thus has put the respondents

in administrative deadlock. A )

J - :

Me . That;the show cause is made in the interest
of Justlce and same is flled bonaflde.

In vieu of the Facts stated above the stay

order gxaked granted on 30,6 95 is liable to be vacated.

-,

f, Col S.C.Katyal, Commander Works Engineers,

Airforce Gupahati do hereby.solemhly affirm
and declare that the contéﬁts mgde in'above
paragraphs of this 9hqu~céuée are true_tme’
knouledge and derived Ffom records’uﬁich I
bnhx& believe to be ‘true and rest are humble

~

submmsslon before thls Hon'ble Tribunal..

~

1 sign this verification on this day of

13th Ray July, 1995 at Guuahati.

~-vfl (AF) Gauhal

Signature
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Tele ¢ Furv Kaman Mukhyalaya
s H-. Eastarn Command 07 6/
sshiyanta Shakha
R Engineers 8ranch
- Fort william,Calcutte=21
131322/2/92/5u/18,/:ngrs/;rcxr) o Nov Efw
Chief Enginser N | !:5(c}*§:¢
d . \
Shillond Zonz,anil lanr ' {:. ‘ \
43i11 Ii & Ry ‘\SO 4C5'\Jbl) .
{4 Shill-ng Shillong - : \
POSJVING/TRAMSFER N TURN WER 8/5 GOE-I
1. Thn‘follouing 3/5 Gde=1 uwere applied for turn avgr posting

but due to the ressans mentioned against their names, their cases
Ravc not boen considercd for costing on turnuwver $=-
, .

- o G W e Me e P Mt e re e e W - o e W

Ser Ns MES No 7. N-ame tnit Remarks

«w —n e w e e ek« TGy - Ad C A Nt AR AT e

1. 263547 Shri

Tapan Kimar 3haitacheri ¢ GE (P) - Noc replacement availabl
2792 £ys - - at choice stations,hencc
4 not considerad.
2. 210152 Shri - ST
Ram bhbri Yadav Co Gantok R ~d0-
33. 242059 Shri Pr-u’ . CJE (AF) e dom
1) Kumar Baruah ﬁauhatl
——a- v e o . a A
4, 201057 Shri R 5 Ge Tezpur ~do~-
Chauwla

1. _Please inform the individual accordingly,
[ . " . :;‘\.

, (K R Ras)
. Capt
' adm Officer I
Copy to :- . . for Chlef Englneer
ALl concermed fhns/units. |
1
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' Pur~. Kaman Mukhyald

Tefe 248/2321-2918 HQ Eastern Command

” ‘ Abhiyanta Shakha
Engineer Branch

Fort William,Calcutta=2l

13

131322/2/93/54/ 1L /Engrs/E1C(I) 94, Apr 93

Chief Engineer , J;’”
S ?1lonq zone, Shillong
A/F shillong , Sh 1003
Siliguri Zone, 5e~oé&8

. /: d

POSTING/TRANSFER ON JURN OVER: SUPVR B/S GDE_I

1. The following Supvr B/S Gde I were applied for turn over

; but due to the raasons.mentioned against their rames, ;
%ggggngases have not been considered for posting on turn over =

o«

ST NES NG & Name b SR VTN § 4 Heasons
No 1t _ . —
(a) MES=-210152 Shri GE (P) Gangtok No replacement available

at his choice stations.
Hence not considered.,

Ram Dhari Yadav

(b} MES~242059 Shri CWE Gauhati Individuzl serving at his
" : e =TT - choice station. Hence
gi?g;g Kumar K not considered.
.._,,”""'/”W‘_7 ‘ W'Mv’ i )
(c) MES=201059 Shri GE Tezpur No replacement available
R § Chawla at. his choice stations,
Hence not considered,
(d) MES-465428 Shri GE Borjar ~do-
K K Rai . . SR
W W e e s i eat W e w0 em W s w wp M WP am e 4 s W M gm T W Ly em gh N W -~
2. Please inform the individuals acc@rdingly.-
A
(K R. Rao) e e ml ek e
Capt
v CAD=T - e e i
for Chief;Engineer-
Copy to := | g )

Ail cbncerned'ans/units://
Cuncmﬁ(mwldfw///'
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Appendix € |

7
To ’
CWE (AF) Gauhatd
(Through proper channel)
POSTING/ TRANSFER_ON TURN OVER BASIS
Sir,

Reference HQ CE E” Calcutts letter No 131322/2/9484/

24/Engrs/EIC(I) dated 26 Ogt 94 and your No 1242/BS/120/EIB
dated 13 Jan 95. ' |

Respectfully, I beg to state the following few lines
in connection of my posting order to GE (AF) Jorhat issued

vide Chief Engineer , Eastern Commsnd, Cslcutts letter cited
above, .

That Sir, as I learnt from you that my appesl dated
21 Nov 94 for defferment had been turned down by CE Cemmand
basing on the remarks made by my officd,

Since my replaéement Shri Tankeswar Das, B/S Gde,lis
holding charge of furniture and stores in GE (AF) Borhat, I
am suppose to move first as per existing policylorder,

It is therefore, your kindness is requested for
issuing Movement Order so that I could move in the last week
of May 95 or first week of Jun 95 sfter over of Scho

o TINN PA
academic year of my children giving opportunity to ;ziaaaia%ﬁ
them in my new Station. '

Thanking you,

Yoursvfaithfully,

ﬁ_*._b\@ O.{LW’B

Station : Gauhsti-09 | (MgstAanbsg“ )
Dsted  :22 Mor 95 - Supvr B/S Gde I
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GUJAHATI BoHCH

In the matter of @

0.A 0,118 of 1895

Shri P.K.Buruwah ... Applicont.
-Vg- o

Union of Indiv & QOrs.
.+« Respondents.

- AND-

In the natter of

Written Stotement on béholf

of the Respondents.

I, Col 3.C.Kutyol, Commonder iorks

Sngineers, (AF), Guwahoti, Respondent No.3 in the

~ present aoplication do hereby solemnly affirm ond

declnre s follows :-

1. Thet a copy of vpplication aslongwith the

order puassed by this Hon'ble Tribunal hove been

servelesses

m
D

Guwahati Beuch \,

pr

I a4
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served upon the Respondents and being called upon to
file Written Stetement, I do hereb&«file it on behilf

of 21l the Respondents ond say éategorically thet save
cnd except whot is specifically adrmitted in thié Wtitlen
.Stuteménﬁ, rest may be tregted as total denial by all

~

the Respondents,

2, ’ That with regards to the contents made

beg to stobte that' I hnve nothing to comrent.

a

-

3. Thet with regoards to the'qontents rc.ae
in parégraph 4,3, 1 beg to.stéte ﬁhat the applicant
was.posted to this office on 11.10.89 'us B/S Gde I
from AGE(I) Rungiya. As per. procedure on individual
.serving in o tenure stotion may submit his choice
stations for his posting after completion of 3 to 4

years.
4, That wittlxeggrés to the comtents mnde
in peragroph 4.4, I bﬁg to state that I have nothing

. to comment.

5, - That with regards to the contenté mode in
parcgreph 4.5, I beg to stote thnt as per HQ Chief
Enéiheer Eastern Command Csleutta letter Ho.131306/1/2/
Engrs/E1C(I1) doted 27th September,1891, every individualg
nominégeﬁ fpr serving in a tenure stations’must ® mplete
his full tenure before posting back to one of the

Ch.OiCeoooo.o
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3.

choice st tions on zvailebility of vacancy. Copy

of the sgid letﬁer is onnexed herewith ond morked

~s'Annexure R.,1l. The applicaﬂtAhad ment loned his
choice stotions Calcutto, Burrackpur and Ishopure.
HQ Chief Engineer Colcuttn had intimated thot no
feplﬁcement is évailable &t his choice stgtions and

not considered being Guwahoti is his choice st tiomns.

Copies enclosed aos Anpnexure R.2 and Anre xure R.3.

Posting ‘order wss issued by HQ Chief Engineer RBastern

Gormand Czlcutta vide their letter No.131322/2/94/54/

24/Engrs/DIC(I) dated 26th October 1994(copy enclosed

-and ncrked as Amnexure R,4) to complete more by 31st

Deceriber, 1994 to his new duty stations i.e. G.ii.

MF Jorhat stating any lopse will be viewed seriously

- by the Chief Engineer, &ostern Comlland, Cclcutta.

Accordingly, the applicuant hns been informed vide this
office letter_Ho‘1242/BS/92/EIB doted 11 Foverber, 1994
regarding his posting to Jorhat, copy of which is

cnnexed herewith os Annexure R.5.

The'&pplicant submitted on application
dzted 21 Noverber, 1994 for deferment of his truonsfer
for another one yegr. His application was considered
but rejected by “he CJE A/F Guiuchcti as the applicunt
hod clready served in this office for last 5 jears
ond in view of thé posting order plready received
cnd strict directions from higher puthority regurding

implementction of move.

6. Thixt with regards to the contents mzde
in prragroph 4.6, I beg to state thot the applicunt

ﬂlrther... LI K ]

. - o ——
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‘individucl is tronsferred cgoin to other office/unit.

10.' Thit with regards to the cbnxents tade in

‘paragroph 4,14, I beg to stete thot Jorhat is 1G!

cluss city where the mediccl facilities ure avcilable.

’

11. Thot with regards to the contents mrde in

paragreph 4.15 of the application, I beg to stote

thot the spplicant hod been intimcted that there is
no voconcy where he wionts to be transferred, The
more of the applicant con not be held up when his

representotion wos rejected, The opplicant should

represent frow his new duty stotion cddressed to

E-in-C's Bronch. In gise the decision of H-in-C's
Bronch in fovour of the applicant he will be brought
boek at Govermment expense in the first avollcbale

vacancy.

12. ‘, , Thgi with repgards to the contents m-de in

4puragr:phs 5 to 8, 1 huve nothing to comment,

13, Thot the present epplication is ijl-conceived

of law ond mis-conceived of fach.,

14, Thot the present spplication is not ot

all maintainable in the present form.

CONLAer eannne

o ST A g

£
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15. Thet the present application is barred
by law of limitation.
16, That the present application has got

no ony merit ond hence liable to be rejected sumn. rily.

17. ‘That the Respondents crave leave of this
Hon'ble Tribunnl to file additional Written Stoterent

if so permitted.

18. ' That this Written Statement is filed bon~fide

ard in the interest of justice,

Verificotion eeeeeees
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VERIFICATION

I, Col S.C.Katyal, Comm;mdéi' Vorks ingineersy
'A/F, Guwnhatl do hereby solemnly affirm ;nd declore
thdt the‘ Statefnents nade in paragroph-1 of this Uritten
Stgtement are true to 1y knowledge ond those m-de
fromv par~greph 2 to 12 ore derived from records, which
I believe to be 'tr'ue cnd rest are humble subnigsiongs
‘before this Lon'ble Tribunil,

, 281,
I sign this Verifidation on this 243K doy

of ﬁ««?oﬂi’ y 1995 ct Guuahati.
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Command/CE 2Aq2/CWE {highest authority in tha stationg. A nopy of all

isouod in this regard by CE Zone/CWg will be - 4 .
CE Command can only oncer postings out L

ondorzed bto this HO. Howovor, ! -
“gide Lhe station. The Follouing guide linos may he followad for P b
. s N N ,;v"t 124

'planning of Postings/transfers e N - .
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COSTALG ™™ PEOMOTION - 'SELECTTON' PISTS , G
8. WL oo he DOC panul is out, E«in~C's Branch, Army HQ 111 [
degide as ', taw many promotecs will be adjustod within Lhut 'r N
Commard o o hou many wlll move out, This decision will bs N
primarily guided uith a viow tg balance the deficiencics in all ' }
the Comaends, {0 proma tees within a Command are moxe than the . /
nusbors allocaled Ly E~in<Cl's Branch, ermy HQ, o he adJuutLd a
within Lu;l serticuion camnsnd, Lhe surpius promotecs ulll be '
nostod oub to oilc:r Laneands if volunirurs ape not available,
Before any piromcice Ia sdjsted even uithin the Curmand, cho
Lonnnat stoyees amirigat Lhe promoteas in non-tsgpure statiouns. in fl
a Command Will wo:u iy othee Towmand as allocatul, 1ha poriod P
toTduTarming tha JTongest stayee for this purpese will ba from j L
the Lims ho TUtyT“_ﬂhLJ:u “rom a tenurg station, Thoroaftor, ’!%y
Cothe Iofb Luars will be adjinbod wibhin Lhat Comnand basad nn tha E
© seniority in their N EE: pncfiue stations, The promotoas transforred 1
o other Gonpond nf?] bu adjgstod in the ionﬁre 51Alionq af ihe ' -
regsiving (UMMouug i Case thero 18 Ao vacancy i tenur f

strtion, the proactecs will ba postod to a nonwtan1$9 wtaLmn

uith ths persaonal approval of the
"hon-tenu: o _station

will be_treated a

CE of receiving Commanda, - Rng§~
_Lenure station for the

L goncainTy
tenure tﬁ

ividaal For all purptses
Lwn to throc years as the casa may be, they will be

in completian of normal |
3

peuLflud 1n

"repatnici

. ren 229 the parant Command in Lho mann T
e ‘parms 27
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9. ‘lInstances may ari sa when an individual has to move oute on
Gl prometion to ancther station either witndln or outsid: the
" Comman , kL the time of gepular_ OPC, jf _ihis individual doss not
L7 make the grade or his sepiority is alloged in the DPC_pansl, ho
SR mill'cmnij;nu {9 asegrve in the louor 9T da in that atdLLln whers

- s it e
e v e

e was posted Gn aJmoc promation,
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e g el T Tl

S _SURPILSES UITHIN &ﬁth/rommnmof

ponariites ]
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In all cnsos vhere non«:ndus+r1ﬂ; staff are rendured,
by rodugtion in tfie authorisad strength und Thoir
. ':dju“lmnnt in tnp nﬁmu_ggmgﬂaﬁ,nengQq nncaaqary the lengost
’ stayes in the In tho case of postings
'ﬁuuu}uxnu jultxuvowmqnd Lraﬂ furn tho junior most person it the
Qranu ulthn tho Commond wily bu duclared surplua, T

104
surplus

B

PR

. 1o gene of industrial per%onn"l vhen transfers are Jnvolued :
Chatihyemeing 0f soevice yitihln the droa, tho longast 5Lnnea ,,
'“Wl et out, 1n the caso of industrilal personnol runﬂurﬂd

£ L Qk' Lo reddction in the a|1h0r1e9d atronquh and 117 Lhui" | -
B 'Qﬁguutm nt out-side tha CUE # Araa. bocomes necGssasy, *hG,JHﬂJOI- ke
rMast in the gradu U1l bo pos tad Volun1cur3 unll bo ulvcn profurs B
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-+, TIMING 9F TRANSFERS _ ‘ LY

.12, Care .will be taken to ensurs that transfer are evolded o8 lg h
far as possible during the middle of the academic year and any '

3 exception should only be to meet a really emergent requirement
L -in the ex: nencles of service, It will be desirable to give three
months t.inu 1n the posting order fo& the move to be complefed

to eneE' o individusl te sernt out his personal administration,
Houwevsr, . ‘:_ Ja_agricstralive goounds, should be implemented

.forphuiﬁn.
AE LT move W«\hwcfmlku - pfedo

T 13, Pei%%ﬁffgiy ing ttalned Lhis eqe of 55 year p;lor to the = -
"4{\ date QP ssue postifg er should: & transferred exgept .0 . -
R at their xIegguest to stations of their choice. Howover, if they B '
- E& . . have to mave on. promotion and if there is no clsar vacancy in the
- station where' ‘they are serving, they will still be moved lxrespect—'
ive of the conaaderatiqn of age. For the above purpose the agse to.” .
be conaiderad uill be the dete of- issue of pasting orders by thia P

:’HQQ N T i S i""""ﬁwrj-—-...._amw

' .E_QL“PaSSIONATE -pesrm‘c[murum. TRRNSFE_B__ o - . ‘
= : . ,

14, ' TR

14, Follouing guldelines far compassionate postlngs Ulll be . \ ﬁ@ MM;

.. follouwed 8= - : ’

s Cheg oy S

a'*lf*(a, , *wdlviduals shuu d Lhemselves applg for compasslonata
% post’: 32 .through proper channsl. Applicetions. from relatives
oore *e”e:ved directly should be rejected and attempts to bring

?kfafﬁj;eut itapressura should be discouraged. . ' IR
v - : v S/
SRR (b) Applications on domestic grounds should be verified s
S 1~ in eonsultation with givil authorities, if the CWE/CE Zane -/

18 not satisfied of the genuineness of the grounds. - :

.c) ‘ Appllcatlons on medical grounds should be accompanied
by approprlate medical certificates from Authorised Med;cal o
. Attendant (uhero AMA {s not available, frem Registered =~ . :
~ "Medical Practioner) indicating the nature of illness and. *° " .
- Justification for transfer of the anLV1dual.
ijg(d) This HQ will order a board to assemble every six months
. - to screen theso requeste,L , o v[}f wm wa

“Vﬁ/e) Compassaonete postlngs shall only be affected =Qal”3tff
clear vagancies failing uhizh against volunteers, -

1.; _L as ner instrwetions issuod vide this HG lotier No 151306/af‘"{.“
“Poiit rﬂL’Engrs/ElC(Ig dnbod 26, sep o1, e B/ :
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17. Female employecs who ara posted from a peace station to

1

ancther ponne stotion to make room for tenure completod employees,

will be cooe igered for repatriestion to thelr choice/last station
pn completics: af a minimum of 3 yoaors stay at the rivw station,
Wisous employed on compassionate ground are axempled from posting

Can Lransiora

\

...

the preosent policy to keep both at the samo station, as far as
possible, may be maintaincd, However, there will be na exomphion
to tho husbard from tonure posting in his turn. Lo repatriation,
the huuband wlll as far ag possible be postcd to a siution ubors
his wife is empluyed subjoct to tue avallability of a suitabla
vacant pasty provided il doss not tentamount to guccossive
oxceytive/sonsitive appointments.,

PEOPORTIONING OF NILITARY/CIVILTAN CADRE PUSTH
. C '

9, - The rztio of the MES Militarised Cadro and Civilians uill
be mointainad, on station basis and not on unit/formation baeis,
No coeptiloony posting on this account from a stalion uhere more
civilisnon than sotherised, pre hold, will be made. Tho imbalance
of vagangics «ill be rectified gredually, N2 givili=n can claim
rmtmntlnn‘c. Will ba roteinéd in thao $tation/ﬂdmmand against quot
reacrved for militariscd cadro unloss such vacancios aro spocifi-
cally ;elnnaud by the E-in-C!'s Branch,
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Adm Officer , |
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rﬁ13. ‘ Yhars both the husband and wife are Centrnl Govt employeas, |
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e A1) finplications for mutual trensfu.s may bo congidezod \
. by Ahds HO for rcasons other than on compassionata grounda. \
* . .
“n) e aveid grant of undue benefit it will be ensurod by
thi - .. {t. foro compassionate/mutual transfers are accoptid
an. ¢ suvs issued} that af fected persons aro not duae far .
posti.y to tenure statlona, I
: ’ . X
: v All muturl ‘pastings and those on compassionate grounds
wiil ha ab the @ypense aof the individual, ' '
15, Mutual £vanefor s nat,to ba traated as a compassionate
posting and no prctectiun can be claimed by the individual.
. PASTING OF FEMAIF EFRPLOYECS
- Woﬁw«-m»‘c«o‘o -"‘m.".“'_"d"‘“"wmj T R ] .
: 16, Female employees except a voluntear may be exempted from |
- tenure posting irrvespective of the fact whether the tenuve station
; has the nnrmal living facilitios or not, Housver, in case af _‘
; pramotion, 1 thorew 1s no vacancy at the present station, the funale
‘ smploye s will bo posted tao any stalion where vacchaoy exists, |
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o | TURN_OVER 3 TENURE STATIONS s
“IIMING of TRANSFERS 7 7 | - A B '%ﬁ

as passible,~be’carried'cut in bulk
Februa?y[Margh with instructions to

~ This timing is convenient from adninistratiye point of view and ’
.. . will also snsurg that the affocted personnel are not put to

difficulties'tegarding tne education of their children,
- LRITERI& FAF SELECTION . ' ‘

21e  The “ lauing incirustions ulll be followtd uhile nominating .
subordin:t. ., to tenure duty station g= - » e

. Q 20, Transfar of individuals tg tendreaduty station will as far-

(a) '.Uolunteers,kpraferablyithosa who have gompleted 3 years
in 2 station, will be 9iven preference, S '

(b) Parsonnel yho hayo not dong_sorvice in a tenuge ctatipn

"' aince joining the MES Provided tho individuals have completed
3 years stay in the station, < S

1 {e)  Porsonnel Posted to the MES under adjustment of L
surpluses/deficiencies schems reckon seniority for the R
o Purpose of promotion/confirmation from the date they join
. duty in the MES, Their seniority for posting to tenure a
- station u{};_glso’ibbkﬁn:ffﬁw Ega date_of joining MES, Ne o
weitage "will be given for service rendered in a tenure '
station prior to joining MES, . -

M (d) . Every individual nominated fop service in tgnura station :
v - Pust complets his full tenurg before posting back to one of -+ .
v Dis choico stations, For the Purpose of datermining the. - 5 -

Pe~inc of stay ip a tenyrs station, an individual must bg -

gy

Pl elly Prosunt in that aifice fer the FUIT period of - i
-.f§3??ﬁ:§X§1QQ1ng.ﬁﬁéfﬁEEiqg of abssnce on Ieave, tralning- .
0T Tl vyise, If, for reasons; die to IIlR55s or extrems ¢

-eompsssionate grounds an individual is ropatriataed prior

to complotion of his tenure, ho wj ain be nominaieg;ﬁo

t?ﬂﬂiﬁuﬁiﬁﬁigliﬂﬁfr'8QwG§Q;;i_gf 3 ysars aof servicdy Unit
- 11 submit Proforma particular as perg px 'hlattachbtl in
respect of individuals who have actually completed/will be
,‘Cqmgléiihg“ihgii full physical tenure service uptd 30 .Jun
Of that year, Theso facts should be checked throughly and L
Tttt e T Tl Fiod by an officar under his signature just balow the . I
e s BRatement of nominal roll, Sy
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G (a) Nomination of persona who have already done a tenen

: &;'L, co- witl be dono strictly on the basis of their last date of -
Forurn frem tenure station. '

o Tha noosmal age Limit for tenura station posting is
s sars, Subordinates over 50 years may also be pouted for
Crnnei Lendrs but nofiy will be raetained at a tenury

. S T{mT béyend the age of 53 years. Subprdirates ahove 50 ™
- oo yaars of sge will not be posled Lo snow-bound arseas and .o
Samuee sbenlons Jhore tre tentge is 2 yealS, The acs for
§UnA DoETLcL Wiul be gonsicarec ag on cdate af issue of
a posting oo, S
v . {g) * Thzse pusted from one Cemmund _to’ancthor on
o gpmpnssimnpua.grguggg Wwill net be nominp}gﬁ_until completion .
' Lof 3 VAL B T PP in the cholcd stdtion, Ihls protaclion - f
S . {eThot availublo to persons who hava moved on mutyel posting,
. ‘. L.. e - # o
ol TENURE STATIONS
.o ALBnit ALl asta )
Cool 22, 4 list of tenure stations in this Command drawn from time

io tima is cirgulated -to asll lowor formatlons separately. In
‘case a station is tenured or detenured, its_affuct will net bo
mads  aprlicable from restrospoctive date. A list is att as AppX D,

BAIT - LR PAVELS FOR NOMINATION 10 TENURE STATION

‘23.///Thés MO will maintain the panels as stated ip para 21 above ,
a8 nominata/post personnel to tenure atations as per panel o

Luniority in the absence - of volunteers. A list of voluntaarS'uillJ PR

/ glso be mainkained separately for the purpos§e. The names of
volupbesys in a consolidated list will e forwarded to HG Eastern

QJ// . Command (ﬁﬁgra_aranch) by 31 Duc _overy year. , > :

-+ {4, Industrial personnel on promotion. o Supdt-Gda I1 will bw
. liable for nominglion to tenure station provided ‘the individual
has rompleted 3 years sté/ in tho etation., The nomination will be
“hased on the date of their last return from tenure station, Those

uho have not done any_tenure service ear lier, seniority uill

raclkon from the dete of thelr a yofntment o .
. R s —— ”_‘_"___,‘,_.,._.—-‘—-“‘——-""“"—s"L LL! i 2 ¢ ' v
C 25, Disabled persons should not be postod to a tanurg stqpion |
" {f {he dissbility prohibits his free movement /functiening. The .% 1,
‘case shall be decided by CE Command on merits. :
sepyics T I TEMURE STATIOND S . i
y ' " : ) . s i b 1 o xbg'm‘; s?‘:“:: ‘,, .
S26 . = . -pnure service period is 3 and 2 ymars as applicable ...
‘ /to tonury stotions as mantionod in para 22 above. ;
;' ' V : . ) ‘ . ¢ - .
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REPATRIATION AFTER COMPLET JON OF TENURQ -

L P . .
‘427, #n individyal serving in
“lchoice of any thrce st
successive exscutive/sensitive appointments
docs not give any chico station or ol
stations, he will be liable for posting to
posting will be ordsred accordingly. Houwevse

ations prov

‘ .| post an individusl to his cholce station su
' b oofvacenr. oL " : o
.

.- 728, . :i3lation of tenyre, tho individu

[
LA

a tenure station may
ided it does not te

ves-only one/tuc. cholce. .

submit his . .
ntamount ta ..ol
, Yhere an individual
narmal station and
efforts will be madse -
t ta availability.

any
Ty
bjec

a1 will bo adjusted’

. at one of thiroe choicg stations given
4. foerm, In .5 case of non-availability
' threo choice stations,

tho longost stayce from ane

by him in the.
nf ‘a vacancy

ropatriation

stations who ha=s completed thre

o years of @&

e T meved o

1 where a vacancy

a_noarer ste
AL=S 2 i) b
axi16ts, The longast st

-,

tion/choice statio

n

Fe-faru5 possible -

ayea

in that particufggﬁ’ﬂf'

~

¢atagory will bo detarmined

clubbing t

he threas choice 8

tations of =~ .

.the repatriatee {For example,

a Supdt .8/

R.Gde IT has given thres .

choice stations viz,

Calcutta,

‘Kalaikunda and Panag

arh.

/ ‘
+ gvent af no clear vacanc

In the .

y at any of t

hesa-'stations

the longest

4. .7 'stayde in the catego
' with stay of 5, 6 an

Panagarh will be movod out:to a
case

.y far as
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| ol g bofors

3 years in

“a vacancy. is made av
threoe.yoars, at one o
' \.H_'--'ir 290: I“‘ ‘IDUGVer,

© o for postd
w7y gervice

ry

d 7
possible), In
any of the t
he has an ap
ail

hxg reques

f the choice stations.’

it is foun
r to a station, E
| .ch an amployee may requi
t for posting to
th the Ministry of Defence.. ' .
. , . .

of B/R I1 at Calcutta,
years respactively, the lo
noarer station/chol
ther

hree choice stations.as give

tion to continue at the tenure etation till -~ .
able by moving an ;nd;viQQaL“uholhas,ppmp}ﬁtﬁﬂg
' B S T

et I

~in=-C's Branch will lay
that station can

) .

‘Kalaikun

co station as .

e is no individual who

n

R B

d that thore arc toa m

d

apy raquests

ocun a'perjod of °
ra to render outside that station,
ho considexed, !

has completed
by the repatri~.
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- OYER_STAY IN TENURE STATIONS
-1 In case of dalay in repatriation of a
,8tation duo to administrative difficultios
- will be given tHo benefit o aferment
oS atdon ’
‘ uhich' £

asad on . thel Touing narms s~

VLN

A embloyee from a tenu
of the Dcpartment, he
or his roporting to tenurq

in his ﬂeﬁw _
the boRoTit is to Do given will be docidad by CE_Commn

BRI
Iroe

tho sxact pariod for
ang&mmMMﬂﬁ%

d

) ;fﬂpto:aix mdnths'atay in.
© ‘No benaefit to be given,

©.Nver stay of ovcr six month and

excess of the tonura.
i e LT ey .

<

upto 12 mqnths.

- peferment of 6 {Six) months.

/
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G .. (s 9ver stay of over 12 -months_end abovas b
' . . vy " . . \
5 e ) ) : ; R ; .
BREE -+ peferment of ons year.’ - ’ %
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'3: 31, The above bensfit i1y not be admissihle tp an individuay ¥ 0
: uho,deluys h%s move on repatriation for his own reasaons, The _ T‘“"
ouerstayal‘ulll b2 worked oyt on the basig of phydical attendsncs o
An the office, In this copnection refer to pra 29 {d) above,” ;o
| DECLARATION OF Wowe Togy '
- 5!32‘ 43 per Lha ‘abovg palicy 4 new recruiteg_should not ba 0
. U posted ¢4 fotenure statien on Tirsi appointmont, but in sage ha 1g i
a volupsow . “rohe belenns to thut _area he can be posted there. 14 L

o . Haclaring 1t 3s his home toun, He wil] ‘alsq have no right to .

Sase he suirngs to that area, tﬁlﬁ,ftﬁl.!ill_ﬂﬂﬁmkﬂ.COMQEEQ.LQQ@LQ%

his tenuXe fosting, 5ﬁ§:1fwﬁ§fT§'a voluntasr that uill be 80

: qqunﬁgd;‘mayugqggqigq.3ﬂ§g;gptqqmdmfing recruitment hold at the ;
Lenurg slation Runnol claim posting to non tonure station hy - N

'
i

.
< claim turn over to nan tenure station on completian{minimum'laid i,‘

}3 © 0 doun tenurs, | g
S | L et
CRGEEESEINTATIONS ~ I
i 33, Represontationg if any against the pasting order, will be - -
made by the affacted individualwulihigwjﬁ days of the recoipt of . |
.Pﬂﬁﬁiﬂgﬂﬂxdgg in the concerned office, When tﬁavraprosentation o,
recolved thraugh propar channel is considered and rejnctad by thapﬁfmﬁ
CE Command, i)y Eoncerned individyal Will move withoot delay. - 5F3ﬁﬁ
Cortingency may ardise uhen the individual not being satisfied withil
the ‘decision of tha Chief Enginser May ropresont his cagg to thae
E<4in-C. Ths move of the individual Wwill not be held up on this
aCeount, In case the dacision of thg Eeip-( ig in his favour, the
individunl will ba nroughtmhaak @t‘Gouernmant.ga“Qnga,in the L
firs@mgygy,dﬂﬁwgggyggya. , ST * ‘ - '
i R . ‘ | :
T34, Thig polipy will be effective from the date of issue,.
‘ :‘ 35.{“'This slperssds previoyg polivy issued yide ttiis HQ letterp
‘(-’ Ng 131SDﬁ/?/SQQ/Engrs/EJC(I) dated 22 Sep 84 as amondad from
ool time to time, ’ _ .
o ; S ' : | o~ '@ !
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P o . , . © Addl Chief Enginesr e vt
AP, o | for Chief Enginaeyp o T
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LIST OR PERSONEL CUE FOR Tuan OViR C?.CN__TEX_\IUR:: ATICN
' . -s'e; MES ‘No,Name & [ Date of } Fmn served during lastj Home § Three } Period of Reasons for
) No f{Designatiodn I birth 1@ years : _} Dist choice § absence = -posting to
g ' Fmn -y From . To g - stns Lfx:om tenure - 3 existing
) . 4 % i gtation( on unit/station
¢ 3 ‘ : ! lve/course/
{ - ) trg except
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~ - suppose to move first as per existing policylbrder.

" issuing Movement Order so that I could move in the last week'

“"?ﬁe Chicf Engineer -, Esstern Command, Calcutta letter efl.d @
ahove, ; } . . - :

That Sir, a8 I learnt from you that my appeal aatef

Since my roplacement Shrd Tankeswar Dag, B/S Gde,f{

<

i
AL
, , R
It is therefore, your kindness is reguested for T

. of Mgy 95 or fivst week of Jint 95 after over of Schou Y
(XS

academic¢ year of my children aivina epr v
. them fn my new_StaZion,‘“ s 9 epportunity to

.
N EX IR PR DY, L-

AR S
GeéumU$@Fe
)

1 Thanking you,

[

- Q:Stétién 3 Gauh;ti«og.

r oo Yours faltnfully,

o ke

{ . . ’I!IA : ‘

{ Qpa BARUAR ) 1ohe

Dated ' 322 " L MG i 2059 e
_ 22 Mar. 95 - - Supvr B/S Gde!I (it

' P
- Adfeabi d - B

. ‘ ‘| .

I

T==a s\’

1
(PR Jeogel  \ ' ' S
It ~ '
Adm Oflficer
For CWE (AF) Guwehisil




